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JOINT COMMITTEE REPORT 

Hon’ble National Green Tribunal vide its order dated 29.10.2025 in Original 

Application No. 147/2025 (CZ) in matter of “News Item Titled “Band OCM 

Main Koyla Khadaan Dhaski Do Yuvakon Ki Dabne Se Mout, Ek Ghayal” 

appearing in Bhaskar News Dated 29th September(SUO MOTU) Vs State of 

M.P. &Ors. The Original Application raised the following issues-  

 

On the basis of news reporting in Bhaskar News dated 26.09.2025, it has been 

brought to notice that on the night of Wednesday, 24.09.2025, a fatal incident 

occurred in the closed Moari Open-Cast Mine, under the jurisdiction of 

Junardev Police Station, Chhindwara District.During illegal coal extraction, 

the mine collapsed, resulting in the death of two young persons and serious 

injury to one individual. The deceased have been identified as Mohammad 

Awesh (20 years, resident of Samasvada) and Antim (20 years, resident of 

Ambada). The injured, Mukesh Yadav, son of Mohan Yadav, resident of 

Ambada, was immediately shifted to the District Hospital for treatment. 

It is reported that the individuals were engaged in extracting 4–5 sacks of coal, 

sold locally for approximately ₹100 per sack. Despite regular patrols by police 

and colliery officials, illegal mining activities continue in the area, allegedly 

under the influence of coal mafia. The police, along with administrative 

authorities including the SDM and SDOP, reached the site. Inquest numbers 

74125 and 75125 have been registered, and investigation has commenced. It is 

noteworthy that the site of illegal extraction lies merely 100 meters from Hinglaj 

temple road. Over the past five years, at least four similar fatal incidents have 

been reported in the region. The incident highlights the absence of effective 

preventive measures, improper closure, and lack of scientific reclamation of 

abandoned mines, which remain hazardous and often become hubs for illegal 

mining activities, thereby endangering lives. 



In the above order the Hon’ble National Green Tribunal vide order dated 

29.10.2025 had constituted a joint committee as under -: 

 

“In view of the seriousness of the matter we constitute a Joint Committee 

consisting the following members to visit the site and submit the action taken 

report. 

i. One representative from the District Collector Chhindwara (M.P.) 

ii. One representative from the Madhya Pradesh State Pollution Control Board 

 

 (Copy of NGT Order are enclosed herewith as Annexure -1) 

Formation Of Joint Committee  

S.No. Name  designation 

1 Mrs. Jyoti Thoke 
Tehsildar Tehsil Parasia 

(Nominated by District Collector 
Chhindwara) 

2 
Shri Arvind 

Kumar Tiwari 

Regional Officer MPPCB Chhindwara 
(Nominated by Member Secretary 

MPPCB Bhopal) 

 

(The copies of the order of the nomination herewith as Annexure -2) 

The joint committee visited the site on 28.11.2025 and conducted 

a detailed inspection. During the inspection Mr. Predeep Kumar 

Chand (Manager Mohan Colliery) from Western Coalfields Limited 

(WCL) was present. The site of occurrence, namely M/s Ambara 

Open Cast Coal Mine, the mine is situated near the village of 

Ambara, P.O. Palachouri, in the Parasia Tehsil of the 

Chhindwara, District, Madhya Pradesh. (Latitude 22.181, 

Longitude 78.678), is registered land under the jurisdiction of the 

Forest Department. WCL has obtained this land on lease for 

mining purpose. The mining lease is valid until 31 March 2030. 

(Copy of Mining lease are enclosed herewith as Annexure -3) 



 

THE COMMITTEE DURING THE INSPECTION OBSERVED THE 

FOLLOWING: 

1. For the said site Area of 162.153 hectare located  in village 

Ambara, Tehsil Junnardeo, Dist. Chhindwara (M.P.) 

Western Coalfields Limited (WCL) has obtained 

Environmental Clearance from the Ministry of Environment, 

Forest and Climate Change in March 2008 in terms of EIA 

Notification dated 14.09.2006. 

(Copy of Environment Clearance are enclosed herewith 

as annexure-4) 

2. The coalmine is being fenced on all sides. However, on the 

date of incident, the illegal miners gained entry into the 

mine area by cutting through the fencing. 

3. Western Coalfields Limited has established 03 check posts 

in the mine area. The Western Coalfields Limited (WCL) 

official present at the site informed that one security guard 

is deployed on duty there for all the time 24×7. 

4. Cautionary board indicating the prohibited area also 

displayed around the mine premises. 

5. At the accident site, a mine-out pond was present. The work 

of filling the deep pits located along the periphery of the 

pond was in progress. 

6. The WCL official present at the site informed that no mining 

operations have been carried out at the Ambara Open Cast 

Coal Mine since 2022. 

7. So Western Coalfields Limited (WCL) is planning an 

extension of the existing mine area. The proposed new 

phase, designated as Phase-V, will commence subsequently 



after obtaining the requisite approvals from all concerned 

departments. 

8. M/s Ambara Open Cast Coal Mine, Western Coalfields 

Limited (WCL), has obtained consent from the Madhya 

Pradesh Pollution Control Board (MPPCB) under the 

provisions of the Air (Prevention and Control of Pollution) 

Act, 1981 and the Water (Prevention and Control of 

Pollution) Act, 1974, which remained valid until 31 March 

2025. 

(Copy of CCA- Renewal are enclosed herewith as 

Annexure -5) 

9. The Western Coalfields Limited (WCL) official present at the 

site informed that Western Coalfields Limited has remitted a 

designated fund for plantation to the Forest Department. 

10. The Western Coalfields Limited (WCL) has duly submitted 

the six-monthly compliance report, as mandated under the 

conditions of the Environment Clearance, to the Regional 

Office Ministry of Environment, Forest and Climate Change 

(MoEF&CC), Bhopal, through the PARIVESH Portal. 

(Copy of last six monthly Compliance report is enclosed 

herewith as Annexure -6) 

 

 



Action taken by the authorities: 

 Western coalfields limited Office of Area general manager, 

Kanhan Area through its letter No. 256 dated 05/12/2025, 

informed the discontinuance of the CCA renewal process for 

the Ambara Open Cast Coal Mine. 

(Copy of letter is enclosed herewith as annexure - 7) 

Recommendations: 

1. Western Coalfields Limited shall strengthen and reinforce 

the fencing around the mine area in comparison to the 

existing fencing.  

2. WCL may install CCTV for surveillance and monitoring.  

3. As this area has become sensitive from the safety 

perspective, Western Coalfields Limited shall establish 

additional check posts and increase patrolling to ensure 

more effective monitoring and security. 

4. The local administration and the mining department shall 

ensure that police patrolling in the said mine area is 

appropriately increased. 

 

 

 

SMT. JYOTI THOKE 

TEHSILDAR PARASIA 

DISTRICT- CHHINDWARA      

       ARVIND KUMAR TIWARI 

         REGIONAL OFFICER  

 CHHINDWARA, MPPCB 
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                                                                    Yuvakon Ki Dabne Se Mout, Ek Ghayal= appearing in Bhaskar  
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Item No.01 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 

 
Original Application No.147/2025(CZ) 

 
News Item Titled <Band OCM Main Koyla Khadaan  
Dhaski Do Yuvakon Ki Dabne Se Mout, Ek Ghayal=  
appearing in Bhaskar News Dated 29th September, 2025,                                                             

Suo Motu 

 
 

Vs. 
 
State of Madhya Pradesh & Ors.                                               Respondent(s) 

 
Date of Hearing: 29.10.2025 
 

 
 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER 

 
For Applicant (s): None  

 
For Respondent(s) : None  

 

 
ORDER 

 
1. The present matter has been taken up on the basis of news reporting in 

Bhaskar news dated 26.09.2025 highlighting the collapse of mining 

resulting death of two young man and injury to one. On the night of 

Wednesday, during illegal coal extraction in the closed Moari Open-

Cast Mine located within the jurisdiction of Junardev Police Station, a 

mine collapsed, resulting in the death of two young individuals and 

injury to one. Mohammad Awesh, aged, 20 years, R/o Samasvada, 

Mukesh Yadav, son of Mohan Yadav, R/o Ambada & Antim aged 20 

years R/o Ambada went into the mine. All of them were engaged in the 

extraction of coal when suddenly the mine collapsed, burying them 

under a huge rock while Awesh & Antim died on the spot, Mukesh 

sustained serious injuries and was rushed to District Hospital. The 

police, administrative authorities, SDM & SDOP reached the location. 
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Following the post-mortem examination, the bodies of themdeceased 

were handed over to their families. According to reports, the boys 

extract 4 - 5 sacks of coal & sell it for 100 rupees per sacks during the 

past five years, similar fatal incidents have occurred on at least four 

occasions. The police have registered a inquest number 74125 and 7 

5125 and have commenced investigation. It is noteworthy that the site 

of illegal extraction is merely 100 meters from the Hinglaj temple road. 

Coal Mafia have engaged labourer to extract coal illegally, despite 

regular patrols by the police and colliery officials. The absence of 

effective preventive measures lead this incident to occur. Though 

extraction of coal from open-cast mines concludes after a certain 

period, due to improper closure and lack of scientific reclamation of 

such mines, they remain vulnerable and hazardous. Such abandoned 

mines often become hubs for illegal mining activities, resulting in fatal 

accidents as seen in this case. 

2. A substantial issue of environmental has been raised. 

3. In view of the above, following persons should be impleaded as party 

respondent:  

(i)  State of Madhya Pradesh through Collector, Office of the    

Collector, Chhindwara-,180001, Madhya Pradesh 

(ii)  Member secretary, Madhya Pradesh Pollution Control Board,   

Paryavas Bhavan, E-5, Paryavaran Parisar, Arera Colony, 

Bhopal, Madhya Pradesh, 

(iii) SDM, SDM Office, Revenue, Chhindwara, Madhya Pradesh 

(iv) District Mining Officer, District Mining Office, Collectorate 

Building, Chhindwara-480001, Madhya Pradesh. 

(v) Chief Executive Officer, Moari open cast mining, Junardev,  

Junardev, Madhya Pradesh 

(vi) Owner(Master of Coal Mafia) as alleged in the report (details to 

be submitted by the District Mining Officer) Chhindwara, 

Madhya Pradesh 

4. Issue notice to the respondents. Returnable within four weeks. 
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5. Applicant/Registry is directed to take necessary steps for service to 

the respondents by both ways and also on available email. 

6. Respondents are directed to submit their reply within six weeks 

through e-filing portal, preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

7. In view of the seriousness of the matter we constitute a Joint 

Committee consisting the following members to visit the site and 

submit the action taken report. 

i. One representative from the District Collector Chhindwara 

(M.P.) 

ii. One representative from the Madhya Pradesh State Pollution 
Control Board  

 

8. The Committee is directed to visit the place and submit the factual 

and action taken report within six weeks. The State PCB will be the 

nodal agency for coordination and logistic support. 

 

9. Registry is directed to supply the required documents and copy of the 

application to the committee and respondents within a week.  

 

10. The report in the matter be filed by the Committee through email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

  

  List it on 06th January, 2026. 

 

 

Sheo Kumar Singh, JM 

 

 

  Sudhir Kumar Chaturvedi, EM 

29th October, 2025, 
Original Application No.147/2025(CZ) 
K 
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No.J-11015/252/2007-IA.II(M) 

Government of India 

Ministry of Environment & Forests 

  

Paryavaran Bhawan, 

C.G.O.Complex, 

New Delhi -110510. 

  

Dated: 19th March 2008 

  

To 

Director (Tech.) 

M/s Western Coalfields Ltd., 
Coal Estate, Civil Lines, 

Nagpur- 440001. 

  

Sub:            Ambara Opencast Patches Coal Mine Project (to 1 MTPA) of M/s 

Western Coalfields Ltd. (WCL), located in village Ambara, Tehsil Junnardeo, 

District Chindwara, Madhya Pradesh - Environmental clearance ? reg. 
Sir, 

  

            This has reference to letter No. 43011/31/2007-CPAM dated 05.03.2007 

forwarding your application, your letters dated 13.06.2007, 12.02.2008, 07.03.2008 

and 15.03.2008 on the above-mentioned subject. The Ministry of Environment & 

Forests has considered your application. It has been noted that the project is 

for expansion in production of coal in the Ambara Opencast Patches Opencast 

Coalmine Project to 1 million tonnes per annum (MTPA). The total lease area is 

162.153 ha of which 111.679 ha is agricultural land, 16 ha is forestland and 35.574 ha 

is wasteland. There area no National Parks, Wildlife Sanctuary, Biosphere Reserves 

found in the 10 km buffer zone. A number of Reserve Forest are found within 5-10km 

of the core zone. The entire lease area is to be excavated. There is no township. River 

Rench flows 7km from the mine lease. The project does involve modification of the 

natural drainage. Project does involve R&R. Mining will be opencast by mechanised 

method. Rated capacity of the mine is 1 MTPA of coal production. Mineral 

transportation of 3030 TPD of coal is by road to railway siding covering a distance of 

4 km. Ultimate working depth of the mine is  65m below ground level (bgl) which has 

been reached. Water table is in the range of 2.60 m ? 18.05 m bgl during pre-monsoon 

season and  0.55m-13.85 bgl during post-monsoon. Mining has intersected water 

table. Peak water requirement is 20 m3/d, which will be met from ground water. An 

estimated 59 Mm3 of OB would be generated over the life of mine of which 50.20 

Mm3 would be generated in the balance life of mine. There are no external OB dumps 
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and the entire OB would be backfilled leaving a void of 47.646 ha which would be 

converted into a water body. Balance life of the mine at the rated capacity is 10 years. 

Public Hearing was held on 21.11.2005. NOC has been obtained from M.P. State 

Pollution Control Board on 10.02.2006 and vide letter  dated 13.03.2008. The project 

has been approved by M/s WCL on 07.01.2006. The capital cost of the project is Rs. 

1.80 crores. 

  

2.         The Ministry of Environment & forests hereby accords environmental 

clearance for the above-mentioned Ambara Opencast Patches Coal Mine 

Project of M/s WCL for production of coal at 1 MTPA rated capacity under the 

provisions of the Environmental Impact Assessment Notification, 2006 subject to the 

compliance of the terms and conditions mentioned below: 

A.            Specific Conditions 

  
(i)         No external dumping of OB. The entire OB being generated in the balance life 

of mine shall be backfilled. 

  

(ii)       The road for coal transport shall be black topped and avenue trees developed 

on both sides. 

  

(iii)             Drills should be wet operated. 

  

(iv)      High efficiency bag filters/water sprinkling system to check fugitive emissions 

from crushing operations, conveyor system/ropeway, haulage roads, transfer points, 

etc. shall be installed and operated effectively at all times of operation. The water 

sprinklers should be of mist type with fine nozzle to avoid slurry formation along the 

roads. Plantation should be developed in the area around the CHP with native species. 

  

(v)            Controlled blasting should be practiced with use of delay detonators. The 

mitigative measures for control of ground vibrations and to arrest the fly rocks and 

boulders should be implemented. 

  

(vi)      Area brought under afforestation shall be not less than 50 ha and include 

backfilled area (50 ha), along ML boundary, along roads and vacant area within and 

outside the lease by planting native species in consultation with the local 

DFO/Agriculture Department. The density of the trees should be around 2500 plants 

per ha. 

  

(vii)     A Progressive Mine Closure Plan shall be implemented by reclamation of 

decoaled quarry area and afforestation by planting native plant species in consultation 
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with the local DFO/Agriculture Department. The density of the trees should be around 

2500 plants per ha. 

  

(viii)    Mine discharge water shall be treated to conform to prescribed standards 

particularly for pH and TSS before discharge into any natural water course or nala 

outside the mine. Quality of water at discharge points shall be monitored regularly and 

records maintained thereof. 

  

(ix)                  Regular monitoring of groundwater level and quality should be carried 

out by establishing a network of exiting wells and construction of new peizometers. 

The monitoring for quantity should be done four times a year in pre-monsoon (May), 

monsoon (August), post-monsoon (November) and winter (January) seasons and for 

quality in May. Data thus collected should be submitted to the Ministry of 

Environment & Forests and tot eh Central Pollution Control Board quarterly within 

one month of monitoring. 

  

 (x)      Besides carrying out regular periodic health check up of their workers, 10% of 

the workers identified from workforce engaged in active mining operations shall be 

subjected to health check up for occupational diseases and hearing impairment, if any, 

through an agency such as NIOH, Ahmedabad within a period of two years and the 

results reported to this Ministry and to DGMS. 

  

(xi)       A Detailed Final Mine Closure Plan along with details of Corpus Fund should be 

submitted five years to the Ministry of Environment & Forests RO, Bhopal for 

approval. 

  

(xii)      For monitoring land use pattern and for post mining land use, a time series of 

landuse maps, based on satellite imagery (on a scale of 1: 5000) of the core zone and 

buffer zone, from the start of the project until end of mine life shall be prepared once 

in 3 years (for any one particular season which is consistent in the time series), and 

the report submitted to MOEF and its Regional office at Bhopal. 

  

  

B.            General Conditions 
  

(i)                 No change in mining technology and scope of working should be made 

without prior approval of the Ministry of Environment and Forests. 

  

(ii)               No change in the calendar plan including excavation, quantum of mineral 

coal and waste should be made. 
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(iii)             Four ambient air quality monitoring stations should be established in the 

core zone as well as in the buffer zone for SPM, RPM, SO2 and NOx 

monitoring.  Location of the stations should be decided based on the meteorological 

data, topographical features and environmentally and ecologically sensitive targets in 

consultation with the State Pollution Control Board. 

  

(iv)             Fugitive dust emissions (SPM and RPM) from all the sources should be 

controlled regularly monitored and data recorded properly. Water spraying 

arrangement on haul roads, wagon loading, dump trucks (loading and unloading) 

points should be provided and properly maintained. 

  

(v)               Data on ambient air quality (SPM, RPM, SO2 and NOx) should be 

regularly submitted to the Ministry including its Regional Office at Bhopal and to the 

State Pollution Control Board and the Central Pollution Control Board once in six 

months. 

  

(vi)             Adequate measures should be taken for control of noise levels below 85 

dBA in the work environment. Workers engaged in blasting and drilling operations, 

operation of HEMM, etc should be provided with ear plugs/muffs. 

  

(vii)           Industrial wastewater (workshop and wastewater from the mine) should be 

properly collected, treated so as to conform to the standards prescribed under GSR 

422 (E) dated 19th May 1993 and 31st December 1993 or as amended from time to 

time before discharge. Oil and grease trap should be installed before discharge of 

workshop effluents. 

  

(viii)         Vehicular emissions should be kept under control and regularly monitored. 

Vehicles used for transporting the mineral should be covered with tarpaulins and 

optimally loaded. 

  

(ix)             Environmental laboratory should be established with adequate number and 

type of pollution monitoring and analysis equipment in consultation with the State 

Pollution Control Board. 

  

(x)               Personnel working in dusty areas should wear protective respiratory 

devices and they should also be provided with adequate training and information on 

safety and health aspects. 

            Occupational health surveillance programme of the workers should be 

undertaken periodically to observe any contractions due to exposure to dust and to 

take corrective measures, if needed and records maintained thereof. 
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(xi)             A separate environmental management cell with suitable qualified 

personnel should be set up under the control of a Senior Executive, who will report 

directly to the Head of the company. 

  

(xii)           The funds earmarked for environmental protection measures should e kept 

in separate account and should not be diverted for other purpose. Year-wise 

expenditure should be reported to this Ministry and its Regional Office at Bhopal. 

  

(xiii)         The Regional Office of this Ministry located at Bhopal shall monitor 

compliance of the stipulated conditions. The Project authorities shall extend full 

cooperation to the office(s) of the Regional Office by furnishing the requisite data/ 

information/monitoring reports. 

  

(xiv)         A copy of the will be marked to concerned Panchayat/ local NGO, if any, 

from whom any suggestion/representation has been received while processing the 

proposal. 

  

(xv)           State Pollution Control Board should display a copy of the clearance letter 

at the Regional  Office, District Industry Centre and Collector?s Office/Tehsildar?s 

Office for 30 days. 

  

(xvi)         The Project authorities should advertise at least in two local newspapers 

widely circulated around the project, one of which shall be in the vernacular language 

of the locality concerned within seven days of the clearance letter informing that the 

project has been accorded environmental clearance and a copy of the clearance letter 

is available with the State Pollution control Board and may also be seen at the website 

of the ministry of Environment & Forests at http://envfor.nic.in. 

  

3.         The Ministry or any other competent authority may stipulate any further 

condition for environmental protection. 

  

4.         Failure to comply with any of the conditions mentioned above may result in 

withdrawal of this clearance and attract the provisions of the Environment 

(Protection) Act, 1986. 

  

5.         The above conditions will be enforced inter-alia, under the provisions of the 

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control 

of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public 

Liability Insurance Act, 1991 along with their amendments and Rules. 

  

(Dr.T.Chandini) 
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Director 

Copy to: 
1.      Secretary, Ministry of Coal, Shastri Bhawan, New Delhi. 

2.      Secretary, Department of Environment & Forests, Government of Madhya 

Pradesh, Secretariat, Bhopal. 

3.      Chief Conservator of Forests, Regional office (EZ), Ministry of Environment & 

Forests, E-2/240 Arear Colony, Bhopal ? 462016. 

4.      Chairman, Madhya Pradesh State Pollution Control Board, Paryavaran Parisar, 

E-5, Arera Colony, Bhopal ? 462016. 

5.      Chairman, Central Pollution Control Board, CBD-cum-Office Complex, East 

Arjun Nagar, New Delhi -110032. 

6.      Member-Secretary, Central Ground Water Authority, Ministry of Water 

Resources, Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi. 

7.      Shri M.K. Shukla, CGM, Coal India Limited, SCOPE Minar, Core-I, 4t Floor, 

Vikas Marg, Laxminagar, New Delhi. 

8.      District Collector, Chindwara, Government of Madhya Pradesh, New Delhi. 

9.      Monitoring File                  10.                  Guard 

File                  11.                  Record File 

  

  

  

(Dr.T.Chandini) 

Director 
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP  

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
 

   

       

        

         

         

     

     
   

Page: 1 / 
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This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

                                     

   

RED-LARGE 
 

                     

    

CCA-Renewal 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 15981 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Ambra O\c Coal Mine Wcl Khanan Aera Chhindwara, 
 

      

                                     

          

Aera - 162.153 Hact. Village:Ambara, Tal : Parasia, 

Dist : Chhindwara, (M.P.) Latitude : 22.1820 Longitude : 78.6836 
 

      

                                     

   

Subject:  
 

 

Grant of  Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Renewal of Consent Application R. No. 1260945 Dt. 02/03/2023 and last communication received on Dt.16.03.2023 
 

 

                                     

   

                With reference to your above application for Renewal of Consent has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/03/2025, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Vill:Ambara , Teh: Jamai, Distt: Chhindwara (M.P.) 
 

    

                  
                                     

    

b. Mining Lease area: 
 

                   

     

162.153 Hectares 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product Qty / year 

Mining of Coal 1.0 Million Ton per year, 
 

 

 

        

                                     

      

 (1) For any change in above industry shall obtain fresh consent from the Board.  

 (2) PP shall inform about restart of the mine as soon as further working is approved by the WCL Board. PP shall ensure & inform 

about the compliances made towards installation of adequate Water/Air pollution control Measures on the new working pit like 

Mine fencing, wind barrier wall around the coal stock yard, plantation & water sprinkling over haul road & installation of 

adequate STP for the generated 160.0 KLD domestic effluent before restart of  mine. 

 (3) PP shall ensure that mining is done in sanctioned lease area as per valid mining    plan   approved  by the competent Authority  

        & in compliance of conditions laid in EC   granted by MoEF & CC vide    letter No.  J-11015/252/2007-IA.II (M) dt 19.03.2008. 

         (4) Management to ensure timely repair and maintenance of its damaged coverings of transfer points and proper maintenance of 

conveyor belt to avoid any leakages/ spillage   of coal dust. Coal to be transported in fully covered condition to prevent its spillage 

during transportation through rail/road. Proper water spraying arrangements to be installed to suppress the fugitive emission 

generated during handling & transportation of the coal on roads. Mine management shall ensure proper maintenance of STP and 

ETP so as to treat and properly utilize the treated effluent within mine lease area. 

         (5)As directed in the Fly Ash Uilisation Notification Issued by MoEF & CC, GOI on dt   31.12.2021; The PP shall initiate all 

necessary actions from the project level to ensure time bound compliances listed in the notification to start utilisation of fly ash in 

the OB   dumps without delay. As per the notification, the fly ash generated since First Jan. 2022 is  to be utilised on priority 
 

  

                                      

     

The Validity of the consent is up to 31/03/2025 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Chhindwara Dist. Chhindwara (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Chhindwara (M.P.) 

Consent No:AW-57962Outward No:117814,10/04/2023

By the order of Chairman, MPPCB

CHANDRA MOHAN THAKUR
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 7FU5HMUJPB

Digitally Signed by : Chandra
Mohan Thakur,IAS
Date: 10/04/2023 07:46:44 PM

Signature Not Verified
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :- 
 
 

      

                        

    

1. The daily quantity of sewage shall not exceed 160.00 KL/day & it shall be treated through STP to be constructed in time Bound 

manner before restart of the mining activity. 
 

    

                        

 

 

2. Trade Effluent Treatment:- 

 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards-  
 

      

                        

        

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30  mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed          10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                   

                        

            

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 

 
 

       

                        

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards- 
 

     

                        

           

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30  mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed          10 mg/l. 

Total Colliform Not exceed          1000  (MPN/100ML) 
 

         

                        

       

  
  

                        

      

Sr   Water Code  

(Qty in klpd - Kilo Ltr per Day) 

 

WC :  

436.000 
WWG : 

 5.00 
Water 

Source     

Remark 

1 Domestic Purpose 200.000 160.000 Borewell To be treated through STP & recycled back  or  

utilised in the Mine Lease Area of  162.15  Ha for 

dust suppression /plantation development. 
2 Fire fighting /Dust Suppression / 

Plantation  

50.000 0.000 Recycled 

Mine Water 
  

                        

     

 

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

 

  

 

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

7. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of 

any work in any water course or within its high flood level (HFL) area 
 

 

  

 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
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9. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 
 

 

  

 

10. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                       

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

11. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor 

relive the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

13. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  

 

14. Disposal of Collected Solid waste/sludge- 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludge, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

15. Provision for Electric Power Failure- 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

16. Prohibition of Bypass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and 

conditions of this Consent is prohibited except: 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
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17. The mine management shall maintain zero discharge conditions as far as possible. The Mine management shall optimize 

the water abstraction from the surface water source, if any, by utilizing the mine discharge for spraying on haul roads, mine 

area and loading - unloading area after proper treatment. The treated mine discharge shall also be utilized for sanitary 

purposes by providing separate supply lines, dust suppression and for plantation in order to ensure zero discharge status as 

far as possible.  

 

 18. Rain water harvesting shall be undertaken to recharge ground water source and status of implementation shall be 

submitted to the Board. Hydro-geological study of the area shall be reviewed annually. In case any adverse effect on ground 

water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating steps to restore 

the same.  

  

19. Following works shall be completed in time bound manner -- 

 

A.. PP shall provide drinking water facilities like installation of RO plants with proper water supply pipe fittings 

      to nearby rural areas and also install hand pumps by seeking consent from Panchayat of the villages located 

within the study area of 10 km radius buffer zone.  

B.. PP shall desilt and deepen ponds in nearby villages .  

C.. PP shall without delay  install 01 No. continuous ambient air quality monitoring station at suitable location  

      preferably village  side with in this mine in consultation of the MP Pollution Control Board. The real time data so 

generated shall be uploaded on company website & transmitted to the central server of MPPCB installed at  

      ESC Bhopal. In addition data should also be displayed digitally at entry and exit gate of mine lease area for 

public display. 

 D.. PP to replace the existing water sprinkler with Fog cannon mist sprayer in time bound manner. Also additional 

Fog canons be installed to reduce the impact of air pollution at dust generating sources such as haul road, CHP 

etc. 

E.. PP shall plant Sal trees and other native specifies and create a nursery to distribute the species freely in the 

region for redevelopment of Sal forest in the region.  

  

20. The effluent discharges (Mine waste water, workshop effluent) shall be monitored in terms of the parameters notified 

under the Water Act 1974 Coal industry standards vide GSR 742 (E) dated 25th September, 2000 and as amended from 

 time to time by the Central Pollution Control Board.  

 

21. Regular monitoring of ground water level and quality shall be carried out in the around the mine lease area by 

establishing a network of existing wells and constructing new piezometers during the mining operations. The monitoring of 

ground water levels shall be carried out four times a year i.e. pre monsoon, monsoon, post monsoon and winter. The ground 

water quality shall be monitored once a year, and the data thus collected shall be sent regularly to M P pollution control 

Board along with the Regional Office Ministry of Environment, Forest and Climate Change. 

 

22. PP shall carry out monthly water monitoring quality of River bodies located within 5 Km radius and conduct Bio- assay 

test half yearly and further monitoring Ground water level. 

 

 23. Monitoring of water quality upstream and downstream of nearby water bodies shall be carried out once in six months 

and record of monitoring data shall be maintained and submitted to the MP pollution Control Board along with the Regional 

Office Ministry of Environment, Forest and Climate Change. 

 

 24. Ground water shall not be used for mining operations. Rainwater harvesting shall be implemented for conservation and 

augmentation of ground water resources & water thus stored shall be used for the mining operations & control of fugitive 

emissions. 

 

 25. Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall be constructed around 

the mine working, coal heaps & OB dumps to prevent run off of water and flow of sediments directly into the river and 

water bodies. 

 

 26. Dump material shall be properly consolidated / compacted and accumulation of water over dumps shall be avoided by 

providing adequate channels for flow of silt into the drains. The drains/ponds so constructed shall be regularly de-silted 

particularly before onset of monsoon and maintained properly. Sump capacity should be adequate to provide proper 

retention to allow settling of silt material. The Water so collected in the sump shall be utilised for dust suppression and 

green belt development and other industrial use 
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 27. Dimension of the retaining wall constructed, if any, at the toe of the OB dumps within the mine to check run-off and 

siltation should be based on the dump and adjacent field/habitation/water bodies. 

  

28. Adequate ground water recharge measures shall be taken up for augmentation of ground water. The project authorities 

shall meet water requirement of nearby village(s) after due treatment conforming to the specific requirement (Standards).  

 

29. Industrial waste water generated from CHP, workshop and other waste water, shall be properly collected and treated so 

as to conform to the standards prescribed By the Board under Water Act 1974 and Environment (protection) Act 1986 and 

the rules made there under and as amended from time to time. PP shall ensure that adequate ETP/STP are provided for the 

above stated effluents. 

 

 30. The water pumped out from the mine after siltation, shall be utilized for industrial purpose viz watering the mine area. 

Roads Green belt development etc. The drains shall be regularly desilted particularly after monsoon and maintained 

properly. 

 

 31. The surface drainage plan including surface water conservation plan for the area of influence affected by the said 

mining operations considering the presence of the river/rivulet/pond/take etc shall be prepared and implemented by the 

project proponent. The surface drainage plan and or any diversion of natural water courses shall be as per the approved 

Mining Plan/EIA/EMP report and with the due approval of the concerned State/GoI Authority.  

 

32. The construction of embankment to prevent any danger against inrush of surface water into the mine should be as per the 

approved Mining Plan and as per the permission of DGMS or any other authority as prescribed by the law. 

  

33. The project proponent shall take all precautionary measures to ensure riverine/riparian ecosystem in and around the coal 

mine up distance of 5 Km.  A riverine/riparian ecosystem conservation and management plan should be prepared and 

implemented in consultation with the irrigation/Water resource department Government of MP. 

 
 

  

 
  

                        

         

 
 

        

                        

          

 
  

 

         

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

 

 
 

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal 

submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to 

achieve the level of pollutants to the following standards:- 

 

Name of section  Type of 

Emissions  

Control equipment 

to be installed  

SPM/RSPM/SO2/NOx 

(Time weighted annual 

Average)* (µg/Nm3 )  

 SPM/RSPM/SO2/NOx 

(Time weighted 24 hr 

Average) (µg/Nm3 )* 

Loading-unloading, 

Haul road, Coal 

Transportation Road, 

CHP, Railway Siding, 

Blasting, Drilling, OB 

Dumps etc 

 

 

Fugitive 

 

Dust Collector, Dust 

Suppressor, Green 

Belt, Water 

Sprinkler, Wind 

Breaking Wall 

 

 

430/215/80/80 

 

 

600/300/120/120 

 

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly on 

quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. 

Some of the parameters are as follows:  

                                                                                                        

     a. Particulate Matter (less than 10 micron) - 100 µg/m
3
 (PM10 µg/m

3
  24 hrs. basis)                                                                       

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m
3
  (PM2.5 µg/m

3
  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m
3
                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m
3
                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m
3
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3. The industry shall take adequate measures for control of noise level generated from industrial activities within the  

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, 

 spillages etc. 
 

 

  

 

7. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with 

minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental 

conditions and as stated in below.. 

 

8. Mine management shall install CAAQMS stations at suitable locations to monitor ambient air quality in the leased 

 area of the mine itself and shall provide its suitable unhindered connectivity with Environment Surveillance Centre of the 

MPPCB and transmit the data at the earliest.  

 

09. Loading and unloading areas including all the transfer points should also have efficient dust control arrangements 

 These should be properly maintained and operated. Dust control measures shall be adopted at coal transfer points 

  as per the need. 

 

 10. Mine management shall provide continuous water sprinkler systems at all suitable locations on the road side and 

 also provide proper pollution control arrangements to control the fugitive emission generates due to transportation of  

Coal from CHP to siding. 

 

 11. Drills shall be wet operated to reduce the fugitive emission.Coal stock area should have 

 all APC arrangement e.g. wind breaking wall of height 6 meter with fixed type water spraying system. 

 

12. Continuous ambient air quality monitoring stations as prescribed in the statue be established in the core zone as 

 well as in the buffer zone for monitoring of pollutants, namely PM10 PM25 SO2 and NO2. Location of the stations  

shall be decided based on the meteorological data topographical features and environmentally and ecologically sensitive 

targets in consultation with RO MPPCB Chhindwara. Online ambient air quality monitoring stations shall be installed 

 in addition to the regular monitoring stations as per the requirement, Monitoring of heavy metal such as Hg, As, Cd, 

 Cr, etc shall also be carried out at regular interval. 

 

 13. Transportation of coal, to the extent permitted by road, shall be carried out by covered trucks/conveyors. Effective 

control measures such as regular water/mist sprinkling/rain gun etc shall be carried out in critical areas prone to air  

pollution ( higher values of MP10/PM25) such as haul road, loading/unloading and transfer points. 

 

 14. Fugitive dust emission from all sources shall be controlled regularly. It shall be ensured that the Ambient Air Quality 

parameters conform to the norms prescribed by the MP Pollution Control Board.  

 

15. The transportation of coal shall be carried out as per the provisions and route envisaged in the approved Mining 

 Plan or environment monitoring plan. Transportation of the coal through the existing road passing through any village 

 shall be avoided. In case, it is proposed to construct a bypass road, it should be so constructed so that the impact of  

sound, dust and accidents could be appropriately mitigated. 

 

 16. Vehicular emissions shall be kept under control and regularly monitored. All the vehicles engaged in miming and 

 allied activities shall be operate only after obtaining „PUC‟ certificate from the authored pollution testing centres. 

 

 17. Coal stock pile/crusher/feeder and breaker material transfer points shall be fully covered to avoid air borne dust.  

Side cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall be wet operated or  

fitted with dust extractors. 
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 18. PP should install adequate Wind breaker/shield arrangement along the railway siding for reducing the dust  

propagation in upwind direction in consultation with RO MPPCB Chhindwara. 

  

19. The project proponent shall monitor the criteria pollutants level namely: PM10 SO2 NOx (ambient levels) or  

critical sectoral parameters indicated for the project and display the same at a convenient location for disclosure to the 

 public and put on the website of the company.  

 

20. Adequate measurers shall be taken for control of noise levels as per Noise Pollution Rules, 2016 in the work 

environment. Workers engaged in blasting and drilling operations, operation of HEMM, etc shall be provided with 

 personal Protective equipments (PPE) like ear plugs/muffs in conformity with the prescribed norms and guideline in 

 the regard. Adequate awareness Programme for users to be conducted. Progress in usage of such accessories shall be 

monitored. 

 

 21.The illumination and sound at night at project sites disturb the villages in respect of both human and animal 

population. PPs must ensure that the biological clock of the villages is not disturbed. PP shall orient the floodlights/ 

masks away from the villagers and keep the noise levels well within the prescribed limits for day light/night hour. 

 

 GENERAL CONDITIONS: 
 

  

 
  

              

     

                  MANAGEMENT & DISPOSAL OF FLY ASH 
 

   

              

      

 1. 
 

      

              

       

MoEF &CC  GOI  has come up with recent notification dated 31.12.2021 regarding procedures & mandate to increase 

utilisation of fly ash generated by the thermal power plants through the Coal mines under extended producers responsibility. 

This notification No.SO 5481 (E)dated 31.12.2021 has been published suppressing the previous Fly Ash Utilisation 

Notification dt 14.09.199 as amended. 
  

 

 

              

     

    2.  Following paras no. 3 & 4 of part B at page no. 16 of the notification are reproduced for taking necessary action 

at your end ---- 

(3) 

It shall be obligatory on all mines located within 300 Kilometres radius of thermal power plant to undertake backfilling of 

ash in mine voids or mixing of  ash with external overburden dumps under extended Producer Responsibility (EPR). All 

mine owners or operators (Government, Public and Private sector) within three Hundred kilometres (by road) from coal or 

lignite based thermal power plants, shall undertake measure to mix at least 25 percent of ash on weight to weight basis of the 

materials used for external dump of overburden, backfilling or stowing of mine (running or abandoned as the case may be) as 

per the guidelines of the Director General of Mines Safety (DGMS). 

 

Provided  that  such thermal  power stations shall facilitate the availability of required quality of ash by delivering ash free of 

coast and bearing the cost of  transportation or transportation arrangement decided on mutually agreed terms and mixing of 

ash with overburden in mine voids and dumps shall be applicable for the overburden generated from the date of publication 

of this  notification and  the utilisation of ash in the said activities shall  be carried out in accordance with guidelines laid 

down by the  Central Pollution Control Board, Director General of Mines Safety and Indian Bureau  of Mines. 

 

Explanation- For the purpose of this sub paragraph, it is also clarified that the provisions of ash free of cost and free 

transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the same and the mandate of 

using 25 percent of ash for mixing with overburden dump and filling up of mine voids shall not be applicable unless a notice 

is served on the mine owner by thermal power plant. 

 

   

              

      

  (4) 

 ( i ) All mine owners shall get mine closure plans (progressive and final) to  accommodate ash in the mine voids and the 

concerned authority  shall approve mine plans for disposal of ash in mine voids and mixing of ash with overburden 

dumps. The Ministry of Environment Forest and Climates Change (MOEFCC) has issued guidelines on 28th August, 

2019 regarding exemption of requirement of Environment Clearance of thermal power plants and coal mines along with 

the guidelines to  be followed  for  such disposal.  

 

(ii ) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine Safety (DGMS) 

and Indian Bureau of Mines (IBM) may issue further guidelines time  to time to facilitate ash disposal in mine voids and 

mixing with overburden dumps and it shall be the responsibility of mine owners to get the necessary amendments of 

modification in the permission issued by various regulatory authorities within one year from the date of identification of 

such mines. 
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     3. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not 

to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site.  If 

required. 

 

Non Hazardous Solid wastes:-  

 
 

  

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc  Sale to authorized party/As Per CPCB. MoEF Guide lines / 

Others. 
 

 

4. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the 

representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of  

             the   Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required 

              to be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of   

              this Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
   

               

              

  

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement shall 

be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to the 

production and shall remain tripped till such time unless the pollution control device/devices are made functional. The record of 

electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board every month. 

 

 6. All approach roads to mine and all other roads which are in regular use should be black topped in time bound manner. The 

maintenance of road shall be done by PP in collaboration with State Government.  

 

7. Coal Mining shall be carried out only by surface miners.Mining shall be carried out as per the approved mining plan 

(including Mine Closure Plan) abiding by mining laws related to coal mining and the relevant circulars issued by Directorate 

General Mines Safety (DGMS). No mining shall be carried out in forest land without obtaining Forestry Clearance as per 

Forest(Conservation) Act, 1980. 

 

 8. Project Proponent shall obtain blasting permission from DGMS for conducting mining operation near villages and also 

explore deployment of rock breakers of suitable capacity in the project to avoid blasting very near to villages. There shall be no 

damages caused to habitation/structures due to blasting activity. 

 

 9. Controlled blasting should be practiced with the use of delay detonators and only during daytime. The mitigative measures for 

control of ground vibrations and to arrest the fly rocks and boulders should be implemented. 

 

10. The top soil shall be used for land reclamation and plantation purposes. Active OB dumps shall be stabilised with native 

grass species to prevent erosion and surface run off. The other overburden dumps shall be vegetated with native flora species. 

The excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan. Monitoring and management 

of rehabilitated area shall continue until the vegetation becomes self-sustaining. Compliance status shall be submitted to the 

Ministry of Environment, Forest and Climate Change/Regional Office. Top soil should be stored separately at earmarked area 

and necessary vegetation shall be maintained to avoid any containment of dust. It shall be used in reclamation of OB dump as per 

the approved mining plan 

 

11. The topsoil shall temporarily be stored at earmarked site(s) only and shall not be kept utilized. Further, it may be ensured that 

as per the time schedule specified in mine closure plan it should remain live till the point of utilization. 

 

12. The mine management shall stack the over burden at earmarked dump site(s) only. Keeping the overall slope as 28o filled. 

The Over Burden dumps shall be backfilled and scientifically vegetated with suitable native species to prevent erosion and 

surface runoff. Catch drains and siltation ponds of appropriate size shall be constructed to arrest silt, sediment flow from soil, OB 

dumps. 
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 13. Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and for waste dump & sump 

capacity shall be designed keeping 50% safely margin over and above peak sudden rainfall (based on 50 years data) and 

maximum discharge in the area adjoining the mine site. The garland drain shall be stone pitched /lined to prevent the erosion. 

Sump capacity shall also provide adequate retention period to allow proper settling of silt material. Sedimentation pits shall be 

constructed at the corners of the garland drains and de-silted at regular intervals. 

 

 14. Mine management shall provide retaining wall at the toe of the dumps and OB benches within the mine to check runoff and 

siltation. Design of these structures shall be based on rainfall data. 

  

15. Appropriate embankment shall be provided along the side of the river / nallah flowing near or adjacent to the mine and there 

shall be no overflow of OB into the river and into agricultural fields. 

 

 16. Progressive backfilling of mine and progressive reclamation of OB dump shall be done. Active OB Dump should not be kept 

barren/Open and should be covered by temporary grass to avoid air born of particles and adequate width and height of toe wall 

shall be provided all along with OB Dump. 

 

 17. The Mine shall have to do the work of biological reclamation as per direction of Indian Bureau of mines; GOI and ministry 

of Environmental & Forest Govt. of India on the internal and external dumps and yearly reclamation data shall be submitted to 

the Board. 

 

18. The final mine void depth should preferably be as per the approved Mine Closure Plan, and in case it exceeds 40 mt adequate 

engineering investments shall be provided for sustenance of aquatic life therein. The remaining area shall be backfilled and 

covered with thick and alive top soil. 

 

19.  Post-mining land be rendered usable for agricultural/forestry purposes and shall be diverted. Further action will be treated as 

specified in the guidelines for Preparation of Mine Closure Plan issued by the Ministry of Coal dated 27th August 2009 and 

subsequent amendments.  

 

20. The entire excavated area, backfilling, external OB dumping (including top soil) and forestation plan shall be in conformity 

with the <during mining= <post mining= land use pattern, which is an integral part of the approved Mining Plan and the EIA/EMP 

. Progressive compliance status vis-a-vis the post mining land use pattern shall be submitted to the Board along with MOEF&CC  

 

21. Greenbelt consisting of 3 tier plantation of adequate width shall be developed all along the mine lease area as soon as 

possible. The green belt comprising a mix of native species, (endemic species should be given priority) shall be developed all 

along the major approach/coal transportation roads. 

 

 22. The project proponent shall make necessary alternative arrangements, if grazing land is involved in core zone, in 

consultation with the State government to provide alternate areas for livestock grazing, if any, In this context the project 

proponent shall implement the directions of Hon‟ble Supreme Court with regard to acquiring grazing land.  
 

23. Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be carried out at least once in 

there years for monitoring land use pattern and report in 1:50.000 scale or as notified by Ministry of Environment Forest and 

Climate Change (MOEFCC). 

 

24. Mine Management shall submit environmental statement for the previous year ending 31st March on or before 30th 

September every year to the Board. Mine Management shall comply with all the relevant Acts/Rules, directions, guide lines 

issued by MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
 

              

      

 
     

              

    

25. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations. 

 

26. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 

every month. 
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27. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does not 

relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the unit 

separately and have to comply separately as per there Act / Rules. 
              

   

 

28. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.  

 

29. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation . 

 

30. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board.  

 

31. Industry shall obtain membership of Emergency Response Center of the Board if needed.  

 

32. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.  

 

33. Mine management shall ensure the disposal of Garbage/ Municipal solid waste of mine’s colony area as per the Solid 
Waste Management Rules, 2016. 

 

34. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following : 

 (a) Violation of any terms and conditions of this Consent.  

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.  

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

35. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,  1974  , The Air 

(Prevention & Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions 

mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six 

months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of 

the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission. 

For and on behalf of 

M.P. Pollution Control Board 
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View Half Yearly Compliance Report at Project Proponent

Proposal Details

Proposal No
IA/MP/CMIN/8147/2007
Category
Coal Mining

Name of Project
Ambara Open Cast Patches Coal Mine Project

Plot / Survey/ Khasra No.
Village(s)
Sub-District(s)

State
MADHYA PRADESH
District
CHHINDWARA

MoEF File No
J-11015/252/2007-IA.II(M)
Name of the Entity/
Corporate Office
Western Coalfields Limited
Entity's PAN
*****EQUIRED

Entity Name as per PAN
Western Coalfields Limited
Entity details mentioned above is correct ?
Agree

Covering Letter

Covering Letter

12/19/25, 5:17 PM View Compliance

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378 1/14
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Compliance Reporting Details

Reporting Year
2025
Reporting Period
01 Dec(01 Apr - 30 Sep)

Remark(if any)
Six monthly EC Compliance report is being submitted for the FY 2025-26 for the period of April
2025 to September 2025

Details of Production and Project Area

Date of Commencement of Project/Activity
25-03-2008

Project Area as per EC Granted(ha.) Actual Project Area in Possession(ha.)

Private 0 0

Revenue Land 111.679 111.679

Forest 16 16

Others 35.574 35.574

Total 163.253 163.253

Land Documents
NA

Sr.No. Name of
the
Product

Units As per EC
Granted

As per
CTO
Granted

CTO ID Valid
Up To

Production
during last
financial year

1 Coal Million
Tons per
Annum
(MTPA)

1 1 AW57962 31-
03-
2025

Nil

Conditions

Specific Conditions

Sr.No. Condition
Heading

Condition
Details

Status of Compliance,Remarks / Reason and
Supporting Documents

1 LAND
RECLAMATION

No external
dumping of OB.

PPs Submission Entire OB excavation is
being back filled into de-

12/19/25, 5:17 PM View Compliance
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42



The entire OB
being generated
in the balance
life of mine shall
be back filled.

coaled void. No OB is
dumped externally.
Complied
27-11-2025
Attachment:NA

2 GREENBELT The road for
coal transport
shall be black
topped and
avenue trees
developed on
both side.

PPs Submission The existing road for
transport of coal is
already black topped.
Coal transport road from
Weighbridge to
Palachourai siding has
been widened and
strengthened.
Being Complied
27-11-2025
Attachment:NA

3 AIR QUALITY
MONITORING
AND
PRESERVATION

Drills should be
wet operated

PPs Submission The drills are wet
operated as and when
considered necessary
and also implemented as
per guide lines of DGMS.
Being Complied
27-11-2025
Attachment:NA

4 AIR QUALITY
MONITORING
AND
PRESERVATION

High efficiency
bag filters /
water sprinkling
system to check
fugitive
emissions from
crushing
operation
conveyor system
/ rope way
haulage roads,
transfer points
etc. shall be
installed and
operated
effectively at all
times of
operation. The
water sprinklers
should be of
mist type with
fine nozzles to
avoid slurry
formation along
the roads
Plantation

PPs Submission Sprinklers have been
installed around CHP
hopper and conveyor
using pipe arrangement.
Also, arrangements have
been made for sprinkling
by mobile water tankers
around CHP. Presently
mine has been
discontinued since
September 2022.
Being Complied
27-11-2025
Attachment:NA

12/19/25, 5:17 PM View Compliance
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should be
developed in the
area around the
CHP with native
species.

5 Risk Mitigation
and Disaster
Management

Controlled
blasting should
be practiced
with use of
delay
detonators. The
initiative
measures for
control of
ground
vibrations and
to arrest the fly
rocks and
boulders should
be
implemented.

PPs Submission Blasting is being done in
a scientific manner so
that no damages occur
to nearby settlements.
Furthermore no
subsidence has been
observed during the
mining operation. The
blasting is done as per
permission of DGMS so
as to effectively control
ground vibration and fly
rock and bolder using
delay detonators. Use of
locking caps for control
of ground vibrations, fly
rock control and
improvement in blasting
performance is being
practiced.
Being Complied
27-11-2025
Attachment:NA

6 GREENBELT Area bought
under
afforestation
shall be not less
than 50 Ha and
include. Back
filled area
(50Ha) along ML
boundary, along
roads and
vacant area
within and
outside the
lease by
planting native
species in
consultation
with local DFO /
Agriculture
Department. The
density of the
trees should be
around 2500
plants per
hectare.

PPs Submission Till date 144678 nos.
plants has been planted
in 57.87 ha. of backfilled
area by planting native
species with a density of
2500 plants per hectare.
The plantation work has
been awarded to
Madhya Pradesh Rajya
Van Vikas Nigam along-
with maintenance of 04
years.
Being Complied
27-11-2025
Attachment:NA

12/19/25, 5:17 PM View Compliance
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7 GREENBELT A progressive
mine closure
plan shall be
implemented by
reclamation of
decoaled quarry
area and
afforestation by
planting native
plant species in
consultation
with local
DFO/Agriculture
Department. The
density of the
trees should be
around 2500
plants per ha.

PPs Submission Approved Mine Closure
Plan for the mine exists
and accordingly funds
are deposited in an
Escrow account. Copy of
Approved Mine
Enclosure Plan enclosed.
Plantation on OB dump
and surrounding areas is
carried out through MP
Rajya Van Vikas Nigam
Limited (MPRVVN) and
the density of plantation
is 2500 nos. per hectare.
Being Complied
27-11-2025
Attachment:NA

8 WASTE
MANAGEMENT

Mine discharge
water shall be
treated to
conform to
prescribed
standards
particularly for
pH and TSS
before discharge
into any natural
watercourse or
nallah outside
the mine.
Quality of water
at discharge
points shall be
monitored
regularly and
records
maintained
thereof.

PPs Submission Mine has been
discontinued since
September 2022 due to
exhaustion of the
reserves. Further
extension of mine is
proposed for which
mining plan has been
approved by the
competent authority.
Mine shall start its
operations after
obtaining all the
statutory clearances. The
mine water, during
operation of the mine is
dewatered into an
adjacent abandoned
quarry for storage. The
water from the
abandoned quarry is
supplied to WCL colony
and nearby Ambara
village for domestic use,
after adequate treatment
in the filtration plant.
Quality of the water is
monitored periodically
and records are
maintained.
Being Complied
27-11-2025
Attachment:NA

12/19/25, 5:17 PM View Compliance
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9 WATER QUALITY
MONITORING
AND
PRESERVATION

Regular
monitoring of
groundwater
level and quality
should be
carried out by
establishing a
network of
existing wells
and construction
of new
piezometers.
The monitoring
for quality
should be done
four times a year
in pre-monsoon
(May) Monsoon
(August), post
monsoon
(November) and
winter (January)
seasons and for
quality in May.
Data thus
collected should
be submitted to
the Ministry of
Environment &
Forest and to
the Central
pollution control
Board quarterly
within one
month of
monitoring.

PPs Submission Monitoring of ground
water level along with
quality is being done
through a certified
agency, four times a year
as specified. The annual
ground water
monitoring and
groundwater quality
reports are submitted to
Regional Offices of
MOEF Bhopal and CGWB
Bhopal. Reports for the
period of Apr25 to
Sep25 are enclosed.
Being Complied
27-11-2025
Attachment: Click to
View

10 Human Health
Environment

Besides carrying
out regular
periodic health
check up of their
workers, 10% of
the workers
identified from
workforce
engaged in
active mining
operations shall
be subjected to
health check up
for occupational
diseases and
hearing
impairment, if
any through an
agency such as
NIOH,

PPs Submission Periodical Medical
Examination (P.M.E.) are
carried out compulsorily
on each employee once
in five years with the
purpose of detecting
and keeping the record
of diseases with specific
importance to the coal
workers viz.
Pneumoconiosis. During
P.M.E. the candidates are
subject to complete
clinical examination
reeling to occupational
diseases and hearing
impairment. As WCL is
having all the
infrastructure facilities to
comply with all statutory

12/19/25, 5:17 PM View Compliance
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Ahmedabad
within a period
of two yrs. and
the results
reported to this
ministry and to
DGMS.

obligations regarding
occupational health
survey of all its
employees, help from
external organization i.e.:
NIOH, Ahmedabad is not
required. Presently Mine
is not operational since
September 2022.
Being Complied
27-11-2025
Attachment:NA

11 MISCELLANEOUS A detailed mine
closure plan
along with
details of
Corpus Fund
should be
submitted five
years to the
Ministry of
Environment
and Forests RO,
Bhopal for
Approval.

PPs Submission Copy of Approved Mine
Closure Plan enclosed
with six monthly EC
compliance report. Total
Amount deposited in
Escrow account of
Ambara OC mine is
1829.3445 lakhs till date
and balance as on
31/03/25 is INR
21,75,89,860.41/-
Being Complied
27-11-2025
Attachment:NA

12/19/25, 5:17 PM View Compliance
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12 MISCELLANEOUS For monitoring
land use pattern
and for post
mining land
uses time series
of land use
maps based on
satellite imagery
(on a scale of
1:5000) of the
core zone and
buffer zone from
the start of the
project until end
of mine life shall
be prepared
once in 3 years
(for any one
particular
season which is
consistence in
the time series)
and the report
submitted to
MOEF and its
regional office
at Bhopal

PPs Submission Land Use monitoring is
being done through
satellite imagery as
specified. The land use
monitoring report for
Pench-Kanhan- Tawa
valley for the year 2020
is uploaded on the
website of WCL
(westerncoal.in).
Being Complied
27-11-2025
Attachment:NA

General Conditions

Sr.No. Condition
Heading

Condition
Details

Status of Compliance,Remarks / Reason and
Supporting Documents

1 Statutory
compliance

No change in
mining
technology and
scope of working
should be made
without prior
approval of the
Ministry of
Environment &
Forests.

PPs Submission No change in mining
technology is proposed
Being Complied
27-11-2025
Attachment:NA

2 MISCELLANEOUS No change in
calendar plan
including
excavation,
quantum of
mineral coal and
waste should be
made.

PPs Submission No change in calendar
program is proposed.
Being Complied
27-11-2025
Attachment:NA

3 AIR QUALITY
MONITORING

Four ambient air
quality
monitoring

PPs Submission Four air quality -
monitoring station

12/19/25, 5:17 PM View Compliance
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AND
PRESERVATION

stations should
be established in
the core zone as
well in the buffer
zone for SPM ,
RPM , SO2 and
Nox monitoring
Location of the
stations should
be decided based
on
meteorological

already exist at this
mine. Monitoring
reports for period April
2025 to Septmber 2025
are enclosed. Also,
CAAQMS Monitoring
station has been
established in the buffer
zone of the mine, to
monitor the air quality
parameters in
compliance of the CTO
conditions issued by
MPPCB.
Being Complied
27-11-2025
Attachment: Click to
View

4 AIR QUALITY
MONITORING
AND
PRESERVATION

Fugitive dust
emissions (SPM
and RPM) from
all the sources
should be
controlled
regularly
monitored and
data recorded
properly. Water
spraying
arrangement on
haul roads,
wagon loading
and dump trucks
(loading and
unloading) point
should be
provided and
properly
maintained.

PPs Submission Fugitive dust emission is
being controlled by
water spraying through
mobile water tankers of
capacity 4500 litres and
12000 litres
(Photographs enclosed).
The SPM and RPM is
also regularly
monitored every
fortnight at four
locations in the core
and buffer zone around
the mine. Coal
transportation trucks
are optimally loaded
and covered with
tarpaulin. Presently
mine has been
temporarily
discontinued since Sep
22.
Being Complied
27-11-2025
Attachment:NA

5 AIR QUALITY
MONITORING
AND
PRESERVATION

Data on ambient
air quality (SPM,
RPM, SO2 and
NOx) should be
regularly
submitted to the
Ministry including
its Regional
Office and to the
state pollution

PPs Submission Ambient Air Quality
monitoring is being
done regularly as per
GSR 742 (E) dated
25/09/2000. The
monitoring reports are
submitted along with
six monthly EC
compliance report to

12/19/25, 5:17 PM View Compliance
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Control Board
and Central
Pollution Control
Board once in six
mont hs.

MOEF Regional Office,
Bhopal and MPPCB,
Bhopal. Also, CAAQMS
Monitoring station has
been established in the
buffer zone of the mine,
to monitor the air
quality parameters in
compliance of the CTO
conditions issued by
MPPCB.
Being Complied
27-11-2025
Attachment:NA

6 Noise Monitoring
& Prevention

Adequate
measures should
be taken for
control of noise
levels below 85
dBA in the work
enrichment
workers engaged
in blasting and
drilling operation,
operation of
HEMM etc should
be provided with
ear plugs / muffs.

PPs Submission All measures for noise
pollution control are
taken, regular
monitoring is also
carried out and workers
are provided with ear
plugs or ear muffs.
Being Complied
27-11-2025
Attachment: Click to
View

7 WASTE
MANAGEMENT

Industrial waste
water (workshop
and waste water
from the mine)
should be
properly
collected treated
so as to conform
to the standard
prescribed under
GSR 422 (E)
dated 19 May
1993 and 31
December or as
amended from
time to time
before discharge.
Oil and grease
trap should be
installed before
discharge.

PPs Submission Mine does not have
Workshop, so no
workshop effluent is
discharged. However
mine pumped out water
is regularly monitored
and collected in old
abandoned quarry and
being used for domestic
purpose. Regular water
quality monitoring is
done, same is
periodically submitted
to Pollution Control
Board
Being Complied
27-11-2025
Attachment:NA

8 AIR QUALITY
MONITORING
AND
PRESERVATION

Vehicular
emissions should
be kept under
control and
regularly

PPs Submission All vehicles used in the
project are mandated to
have a PUC certificate.
Coal truck are covered

12/19/25, 5:17 PM View Compliance
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monitored
vehicles used for
transporting the
mineral should
be covered with
tarpaulins and
optimally loaded.

with tarpaulin and
optimally loaded.
Being Complied
27-11-2025
Attachment:NA

9 MISCELLANEOUS Environmental
laboratory should
be established
with adequate
number and type
of pollution
monitoring and
analysis
equipment in
consultation with
state pollution
control board.

PPs Submission Environmental
monitoring is done by
CMPDIL. A well
established
environment laboratory
exists in CMPDIL which
is NABL accredited.
(Copy of NABL
Certificate enclosed)
Being Complied
27-11-2025
Attachment:NA

10 Human Health
Environment

Personal working
in dusty areas
should wear
protective
respiratory device
and they should
also be provided
with adequate
training and
information on
safety and health
aspects.
Occupational
health
surveillance
programs of the
worker should be
undertaken
periodically to
observe any
contraction due
to exposure to
dust.

PPs Submission Workers are provided
with protective gears.
Occupational health
surveillance is carried
out for every worker
once in five years.
Presently Mine is not
operational since
September 2022.
Being Complied
27-11-2025
Attachment:NA

11 MISCELLANEOUS A separate
environmental
management cell
with suitable
qualified personal
should be set up
under the control
of a Senior
Executive, who
will report
directly to the

PPs Submission There is well established
environmental cell at
corporate HQ, headed
by GM (Env) reporting
to Director (Tech) P and
P .He is assisted by well
qualified and well
trained team of
Engineers of Mining,
Civil and Environment
disciplines. At area level,

12/19/25, 5:17 PM View Compliance

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378 11/14
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Head of the
company.

the team is headed by
General Manger
(Operations) and
assisted by Area Nodal
Officer (Environmental)
under the overall
control of General
Manger of the Area. At
project level the team is
headed by Sub Area
Manger of the project
and assisted by project
Nodal officer
(Environment).
Being Complied
27-11-2025
Attachment:NA

12 MISCELLANEOUS The funds
earmarked from
incremental
protection
measures should
be kept in
separate account
and should not
be diverted for
other purposes.
Year wise
expenditure
should be
reported to this
Ministry and its
Regional Office at
Bhopal.

PPs Submission A separate budget for
Environmental Cell is
provided and the funds
are utilized for the
assigned purposes only.
Year-wise Environmental
expenditure is reported
in the Six Monthly EC
compliance report and
Environmental Audit
Statement submitted
yearly.
Being Complied
27-11-2025
Attachment:NA

13 MISCELLANEOUS The Regional
Office of this
Ministry located
at Bhopal shall
monitor compiled
of the stipulated
conditions. The
project
authorities shall
extend full
cooperation to
the office (s) of
the Regional
Office by
furnishing the
requisite
data/information
monitoring
reports.

PPs Submission Noted for compliance
Agreed to Comply
27-11-2025
Attachment:NA

12/19/25, 5:17 PM View Compliance

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378 12/14
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14 MISCELLANEOUS A copy of
environmental
clearance letter
will be marked to
the concerned
Panchayat / Local
NGO if any, from
whom any
suggestion /
representation
has been
received while
processing the
proposal

PPs Submission Copies of letters marked
to panchayat enclosed
Complied
27-11-2025
Attachment:NA

15 MISCELLANEOUS State pollution
control board
should be display
a copy of the
clearance letter at
the regional
office, District
industry center
and collector’s
office / Tehsildar
office for 30
Days.

PPs Submission This is for MPPCB.
Agreed to Comply
27-11-2025
Attachment:NA

16 MISCELLANEOUS The project
authorities
should adverse at
least in two local
newspapers
widely circulated
around the
project / one of
which shall be in
the vernacular
language of the
locality
concerned with in
seven days of the
clearance of the
latter, informing
that the project
has been
accorded
environmental
clearance letters
is available with
the state
pollution control
board and may
also be sent at
the website of
Ministry of
Environment and

PPs Submission Already advertised in
English and Hindi
Newspaper by WCL.
Complied
27-11-2025
Attachment:NA

12/19/25, 5:17 PM View Compliance

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378 13/14
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Back

forest at
http:/envfor.nic.in

Document uploaded by the PP

Last Site Visit Report (if available)
Click to View
Last Site Visit Report Date (if available)
25-11-2024
Additional Attachment (if any)
NA

Additional Remarks (if any)

I 'Western Coalfields Limited' hereby give undertaking that the data and information given in
the filed compliance and enclosures are true to be best of my knowledge and belief and I am
aware that if any part of the data and information found to be false or misleading at any
stage, the clearance given to the project will be revoked at our risk and cost. In addition to
above, I hereby give undertaking that no activity such as change in project layout,
construction, expansion, etc. has been taken up without due approval.

Cover Letter From RO/SRO

Cover Letter From RO/SRO

12/19/25, 5:17 PM View Compliance

https://parivesh.nic.in/compliance/api/view?compliance_report_id=446717378 14/14
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Keport oT enquiry of Fatal Accident of deceased Persons Shri Hatim and Shri Obesn, 

at Monan Oc Phase IV Mine of Mohan Coliey of Western Coalfields Limited. Tne 

accident took place on 24.09.2025 in lirnd Shif# at North side High wall of Monen 

Opencast Phase IV. 

Particulars of Accident: 

Sr. No. 

2 

3 

4 

| Sr. No. 
1 

2 

3 

4 

ACCIDENT ENQUIRY REPORT 
MOHAN OC, MOHAN COLLIERY 

Particulars of the lnjured Person: 

5 

7 

8 

Particulars 
Name of Mine 

Date & Time of accident 

Place of accident 

Number of persons involved in accident 

Particulars 

Name of the person 
Father's Name 

Designation 
Date of Birth/ Year 

Date of appointment 
Date of IME 

Date of V.T. 

Address 

General Information: 

Details 

FIR) 
Outsider 
NA 

Shri Hatim (as per FIR) 

NA 

NA 

Details 

Shri Khanjar Khan (as per 

NA 

DATE: 24.10.2025 

Mohan Open Cast Phase IV 

of Mohan Colliery 
24.09.2025 at 11.00 PM 

North side High wall of Mohan 

Opencast Phase IV 

2 

Ambada, Post Ambara, 
Tehsil Parasia, Distt. 
Chhindwara. (M.P.) 
480449 (as per FIR) 

Details 
Shri Obesh (as per FIR) 
Shri Shahid (as per FIR) 

Outsider 

NA 

NA 

NA 
NA 
Ambada, Post Ambara, 
Tehsil Parasia, Distt. 

Chhindwara. (M.P.) 
480449 (as per FlR) 

On 24.09.2025 (Wednesday) at about 11.00 PM, security guard informs me by 

telephone that some gathering and movement of persons were going on near check post of 

Mohan OC Phase IV mine. He said to me that something happened. I reached near check 

post of Mohan OC Phase V mine near about 11.30 PM night. 
I came to know that that some ilegal miners (coal thief) had trapped near northern 

high wall of the old quarry of Mohan OC Phase lV mine during illegal mining of coal. 
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Enquiry Details: 
1. 

Mohan OC Phase lV of Mohan Colliery has no mining operation irom last 03 realS. Production of Mohan OC Phase V of Mohan Colliey had been discontinued since 28.09.2022. The mine was fully fenced and cautionary board displayed for prohibited area are all around the Mohan 0C. Monitoring and inspection is done by Overman on regular basis in each shift. Security person is also deputed at perimeter of OC in 24X7. Patrolling is also done by QRT team. 
2. 

On 24.09.2025 (Wednesday) at about 11.00 PM. security guard informs me by telephone that some gathering and movement of persons were going on near check pOSt OT Mohan OC Phase IV mine. He said to me that something happened. I reached near check post of Mohan OC Phase lV mine near about 11.30 PM night. 

3. 

Events Prior to the accident. 

I came to know that that some illegal miners (coal thief) had trapped near northern high wall of the old quarry of Mohan 0C Phase IV mine during illegal mining of coal. Police and other unknown persons are already recovered one body of illegal miner and brought to surface and other body of ilegal miner also recovered after 10 minutes and brought to surface. 

4. 

OCCURRENCE OF THE ACCIDENT: 

Police and other unknown persons recovered one body of illegal miner and brought to surface and other body of illegal miner also recovered after 10 minutes and brought to surface. Meanwhile Rescue team from Parasia has also reached the site and rescue team put the body of both illegal miners in to the Ambulance. The Police officers and other Police men took the bodies of illegal miners to the Junnardeo Govt. Hospital. 

5. 

6. 

Rescue and recovery: 

I had made an inspection of the accident site along with Shri Ashok Bharti, Overman (Mining), Shri Satish Kumar Dehariya, Head Security Guard but the place of accident is unapproachable. So, the inspection was made through top edge at other side 

Inspection & Enquiry: 

Analysis of the accident: 
On carrying out detailed discussion with Shri Ashok Bharti, Overman (Mining),Shri Satish Kumar Dehariya , Head Security Guard. They had sneaked inside the mine illegally after jumped over the fence and entered Mohan OC Phase IV of Mohan Colliery and got injured during the process. 

Cause of the accident: 

Thev had sneaked inside the mine illegally after jumped over the fence and entered Mohan OC Phase IV. 

Contraventions: 

General Safety. 
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7. Responsibility: 

Deceased persons Shri Hatim and Shri Obesh are responsible for this accident and 

they should not enter in to the mine as the Mine is restricted area and the entry is prphibited. 

Conclusion: 

Such incidence can be avoided by following safety measures: 

The villagers and outsiders should read the warning and precautionary board and 

should not cross the fencing around the OC boundary in any case. 

Enclosed: 

1) Manager Report 
2) Copy of FIR. 
3) Statement of Shri Ashok Bharti, Overman 

Mine MSo 

Mohan OC 
Mohan Colliery 

4) Statement of Shri Satish Kumar Dehariya, Head Security Gaurd. 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Service of joint committee report in OA 147/2025 Suo

moto Vs State of MP
To : Collector Chhindwara <dmchhindwara@nic.in>
Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>,

harnengt <harnengt@gmail.com>

Email Legal Cell

Service of joint committee report in OA 147/2025 Suo moto Vs State of MP

Wed, Dec 31, 2025 12:50 PM
1 attachment

Madam/Sir,

Please find enclosed the Joint Committee Report in compliance of order dated
29.10.2025 in Original Application No. 147/2025 cz   News Item Titled “Band
OCM Main Koyla Khadaan Dhaski Do Yuvakon Ki Dabne Se Mout, Ek Ghayal”
appearing in Bhaskar News Dated 29th September, 2025, Suo Motu Vs. State of
Madhya Pradesh & Ors. 
This mail be considered as proof of service.

Regards
Legal Section
MP PCB

JCR IN 147-2025.pdf
21 MB 
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